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Alerne | (‘-«77 91/\/‘“&/7' ORDER DIT's 23.7.2002.

/] Ja Applicant having faced transfer
X ﬁ mmmz/%wvd '370% i

: f rom Bhubaneswar to Bhawanipatna All India
. Coayrr¢ Ot ,
' Radio, filed this pres nt O.A. By filing a
Memo, the counsel for the applicant has
@ I&Y)C/7 drawn my attention to the order @t.16.7.2002

w of the Station Director ,All India Radio,

: 0”/. which shows that the transfer of applicant
9‘%?
. & bas been cancelled in accordance with the
direction of the pirector General of All
India Radio dt.6.7 .2002. A copy of this
. order dt.16.,7.2002 has been served on
Mr.A.K.BOse,learned SSC appearing for the
Union ©of India/Respondents.Since the
order impugned in this OA has been cancelled

by the Respondents.this case has be come
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infructuous; which is accordingly dispOs dgf/
after hearing the counsel for the applicant
and Mr.A.K.Bose,learned SSC.. In the said
premises,interim order passed earlier stands

vacated. Send copies to the parties.
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